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IN    THE    HIGH    COURT    OF    DELHI    AT    NEW    DELHI 

Date of Decision: 30.10.2025 

+  W.P.(C) 16409/2025, CMAPPL.67231/2025,CM APPL.67232/2025 

 RAM KRIPAL SINGH CONSTRUCTION PVT. LTD   ......Petitioner 
Through: Mr. Amit Pawan, Mr. Hassan Zubair 

Waris, Mr. Arun, Ms. Aastha and Ms. 
Shivangi Singh Rawat, Advocates.  

    versus 

 UNION OF INDIA & ORS.         .....Respondents 
Through: Ms. Saumya Tandon, CGSC along 

with Mr. Gaurav Singh Sengar, 
Advocates for R-1 and R-2.  
Ms. Pallavi Talwar, Advocate (GP).  

 CORAM: 

Mr. Santosh Kumar, SC along with 
Mr. Ritik Dwivedi and Mr. Devansh 
Malhotra, Advocates for R-3.  

 HON'BLE MR. JUSTICE SACHIN DATTA 
   

   

SACHIN DATTA, J. (Oral) 

1. 

2. 

The present petition has been filed by the petitioner assailing a show 

cause notice dated 11.08.2025, issued by the respondent no.3 (NHAI).  

3. 

By way of the said notice, the petitioner has been asked to show cause 

as to why action should not be taken against the petitioner under Article 3(2) 

of the Integrity Pact executed between the parties and the General Financial 

Rules, 2017.  

It is pointed out that the petitioner entered into a contract with the 

respondent no.3 on 27.11.2018 for the development of ‘the newly declared 

NH-527c from Majhauli to Charout Section to 2 lane with paved shoulder 

National Highway Standard in the State of Bihar on Engineering 
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Procurement and Construction (EPC) basis’ (First Contract). By 01.04.2025, 

substantial part of the said project was completed.  

4. 

5. 

Subsequently, the petitioner, through a Special Purpose Vehicle, 

entered into a second concession agreement with NHAI on 08.08.2022 for 

construction of ‘four lane access controlled greenfield national highway 

from Balbhadarpur (Ch. 47+000) to Bela Nawada (Ch. 89+210), at NH-

119D under Bharatmala Pariyojna in the State of Bihar (Amas – Darbhanga 

Package-4 of 42.210 km) on Hybrid Annuity Mode’ (Second Contract).  

It is pointed out that on 22.03.2025, the CBI registered an FIR 

alleging that the petitioner had offered bribes to NHAI officials in 

connection with the Second Contract. Subsequently, a charge-sheet was 

filed by the CBI on 

6. 

19.05.2025.  

It is case of the petitioner that the charge-sheet contains no findings or 

evidence linking the petitioner to any wrongdoing in relation to the Second 

Contract. Instead, the investigation appears to pertain to the First Contract, 

with 

7. 

allegation that bribes were made to expedite the billing procedures.  

In the above backdrop of the aforesaid circumstances, attention is also 

drawn to the following provisions of the Integrity Pact executed between the 

parties in the context of Tender No.NHAI/HQ/Tech/BH/Amas-

Darbhanga/PKG-IV/2021 dated 03.02.2022, which reads as under: 
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8. 
 

i. 

In the above conspectus, the petitioner assails the show cause notice 

dated 11.08.2025 raising the following contentions:-  

It is urged that while issuing show cause notice dated 11.08.2025, the 
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factum of the petitioner having committed transgression under the 

second contract has been assumed. The language of the show cause 

notice reflects a preconceived opinion on the part of the Issuing 

Authority, and as such, there is an apprehension that the concerned 

authority, may not objectively consider 

ii. 

whether any transgression was 

committed by the petitioner in connection with the Second Contract; 

It is submitted that the show cause notice suffers from a serious 

infirmity, as there is utter confusion as to the contract with respect to 

which the petitioner has been sought to be penalized. The charge-

sheet filed by the CBI pertains to the First Contract, w

iii. 

hereas the show 

cause notice is predicated on the Second Contract alone.  

It is submitted that the relevant contractual provisions envisage that in 

the event of any controversy between the parties, as regards any 

transgression/s, 

iv. 

the petitioner is entitled to refer the matter to the 

Independent External Monitors (IEM) for deciding this aspect of the 

matter. It is submitted that the same is sought to be foreclosed by 

taking action against the petitioner pursuant to the show cause notice;   

9. 

Lastly, it is submitted that certain documents referred to in one of the 

orders passed by the respondent no.2 have not been provided to the 

petitioner.  

Respective counsel for the parties have been heard at some length. It 

is noticed that the matter is presently at the stage of adjudication of the show 

cause notice. At this stage, this Court is not inclined to interdict with the 

show cause proceedings, except to request the respondent no.2 to carefully 

consider the contentions raised by the petitioner while adjudicating the said 
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show cause notice. 

10. Needless to say, if merit is found in any of the petitioner’s 

contentions, respondent no.2 shall pass 

11. 

appropriate orders / take remedial 

steps.  

12. 

It is further directed that the respondent no.2 shall afford an 

opportunity of hearing to the petitioner on the above aspects, for which a 

hearing will be scheduled by the respondent no.2.  

13. 

The petition is disposed of in the above terms. Pending applications 

also stand disposed of.  

14. 

All contentions of the parties are left open.  

 

Needless to say, if the petitioner is aggrieved with the outcome of the 

aforesaid exercise, it shall be at liberty to avail appropriate remedies under 

law.  

SACHIN DATTA, J 

 
OCTOBER 30, 2025/r 
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